FORM G

INVITATION FOR EXPRESSION OF INTEREST IN BJIRD EXIM PRIVATE LIMITED

OPERATING IN JEWELERY BUSINESS
(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. Name of the corporate debtor along | Bjird Exim Private Limited
with PAN/ CIN/ LLP No. PAN: AAICB2026Q
CIN: U74999MH2019PTC319105
2. Address of the registered office As per the details available on the MCA
Master Data - 43, Floor-0 Popular Arcade,
Tata Road No. 1, Roxy Cinema Opera
House, Mumbai, Maharashtra, India,
400004
3. URL of website Not Applicable
4. Details of place where majority of | Refer Process note for details of the
fixed assets are located assets
5. Installed capacity of main Not Applicable
products/services
6. Quantity and value of main Nil
products/services sold in last
financial year
7. Number of employees/ workmen Nil
8. Further details including last| Detail can be sought by emailing to:
available financial statements (with | ibc.bjirdexim@gmail.com
schedules) of two vyears, lists of
creditors, relevant  dates for
subsequent events of the processare
available at:
9. Eligibility for resolution applicants | Detail can be sought by emailing to:
undersection 25(2)(h) of the Code is | ibc.bjirdexim@gmail.com
available at:
10. Last date for receipt of expression of | 15-12-2024
interest
11. Date of issue of provisional list of | 25-12-2024
prospective resolution applicants
12. Last date for submission of | 30-12-2024
objections to provisional list
13. Date of issue of final list of | 09-01-2025
prospective resolution applicants
14. Date of issue of information
memorandum, evaluation matrix | 14-01-2025

and request for resolution plans to
prospective resolution applicants




15. Last date for submission of
resolution plans 13-02-2025

16. Process email id to submit EOI ibc.bjirdexim@gmail.com

Note:

These timelines are as prescribed under the Insolvency and Bankruptcy Code, 2016 and
regulations thereof. The RP/COC may for the convenience of the Prospective Resolution
Applicants reserves right to modify the same for the benefit of the Stakeholders.

NILESH siviest
RAJENDRA EOTH§§£4 12.04 12:54:18
KOTHARI it

Nilesh Rajendra Kothari

Resolution Professional

In the matter of Bjird Exim Private Limited
IBBI/IPA-002/1P-N01225/2022-2023/14132

Correspondence Address: 410, 4th Floor, Bluerose Industrial Estate,
Near Metro Mall and Tata Power Petrol Pump,

Western Express Highway, Borivali East - 400066 Mumbai

Email Id: ibc.bjirdexim@gmail.com

Date :27.11.2024
Place :Mumbai
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Unit No. 25,26 & 27, Laxmi Plaza, Laxmi
Industrial Estate, New Link Road,
Andheri West, Mumbai - 400053.

Email: mumbai_andheriwest@tmbank.in
Ph: 022 26366240 / 26366260

CIN : L65110TN1921PLC001908
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(Rule 8(1))
POSSESSION NOTICE
(for Immovable Property)

Whereas the undersigned being the Authorized Officer of the Tamilnad Mercantile Bank
Limited under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act 2002 (54 0f2002) and in exercise of powers conferred under Section
13 (12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand
notice dated 26.08.2024 calling upon the Borrowers : Mr. Arbaj Mohammed Mulani S/o.
Mohammed Mulani residing at B 37, Hitwardhak Chawl, Akurli road, Kranti Nagar,
Kandivali east, Mumbai 400101 & Guarantor : Mr. Haidar Abdul Saiyyed S/o0. Abdul
Saiyyed residing at T 52, Hitwardhak Chawl, Gali no. 2, Akurli road, Kranti nagar,
Kandivalli east, Mumbai 400101, to repay the amount mentioned in the notice being Rs.
19,74,673.58 (Rupees Nineteen lakhs seventy four thousand six hundred seventy three
and fifty eight paise only) as on 25.08.2024 to the Bank within 60 days from the date of
receipt of the said notice.

The borrower having failed to repay the amount, notice hereby given to the borrower and the
public in general that the undersigned has taken possession of the properties described
herein below in exercise of powers conferred on him/herunder Section 13 (4) of the said Act
read with rule (8) of the Security Interest Enforcement Rules 2002 on this the 27th day of
November 2024.

The Borrower's attention is hereby invited to provisions of sub-section (8) of Section 13 of
the Act, inrespect of time available to redeem the secured assets.

The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Tamilnad
Mercantile Bank Ltd. for an amount of Rs. 20,22,083.58 (Rupees Twenty lakhs twenty
two thousand eighty three and fifty eight paise Only) as on 17.11.2024 and with
subsequent interest and charges thereon.

DESCRIPTION OF THE IMMOVABLE PROPERTY

On Equitable Mortgage of Residential New Flat No. 403, admeasuring 33.45 Sq. Mt. carpet
area, on 4th Floor, in Building No. 01, in 'A' Wing, Type B-13, in the Building known as
"Parvati Homes", bearing Gut No. 115, 116 & 118, situate lying and being at Village
Betagaon, Taluka & District Palghar, in the Registration District and Sub District Palghar -
401501 standing in the name of Mr. Arbaj Mohammad Mulani.

Boundaries
North : Flat No. 402

East : Staircase

South : Wall West : Flat No. 404

Sd/-

Authorised Officer

Tamilnad Mercantile Bank Ltd.,
(For Mumbai Andheri west Branch)

Date : 27.11.2024
Place : Mumbai

Unit No. 25, 26 & 27, Laxmi Plaza, Laxmi
Industrial Estate, New Link Road,
Andheri West, Mumbai - 400053.

Email: mumbai_andheriwest@tmbank.in
Ph: 022 26366240 / 26366260

CIN : L65110TN1921PLC001908
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(Rule 8(1))
POSSESSION NOTICE
(for Immovable Property)

Whereas the undersigned being the Authorized Officer of the Tamilnad Mercantile Bank
Limited under the securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act 2002 (54 0f2002) and in exercise of powers conferred under Section
13 (12) read with rule 3 of the Security Interest (Enforcement) Rules. 2002 issued a demand
notice dated 26.08.2024 calling upon the Borrowers : Mr. Pravinbhai Babubhai Valand
S/0. Babubhai Valand (Applicant),Flat No.1302, Building No. 3E, Mhada Colony, Vasai,
Palghar - 401303 & Guarantor : Ms. Vaishali Naresh Kanojia D/o. Naresh Babulal
Kanojia, Flat No.18 504 Malwani neelayam C.H.S., Mhada Opp Ekta nagar CSR Complex,
Kandivali west, Mumbai- 400064, to repay the amount mentioned in the notice being Rs.
19,77,426 (Rupees Nineteen Lakh Seventy Seven Thousand Four Hundred Twenty Six
only) as on 25.08.2024 to the Bank within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken possession of the properties described
herein below in exercise of powers conferred on him/ her under Section 13 (4) of the said Act
read with rule (8) of the Security Interest Enforcement Rules 2002 on this the 27th day of
November 2024.

The Borrower's attention is hereby invited to provisions of sub-section (8) of Section 13 of
the Act, inrespect of time available to redeem the secured assets.

The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Tamilnad
Mercantile Bank Ltd. for an amount of Rs. 20,24,902 (Rupees Twenty Lakhs Twenty four
thousand and nine hundred two Only) as on 17.11.2024 and with subsequent interest and
charges thereon.
DESCRIPTION OF THE IMMOVABLE PROPERTY

On Equitable Mortgage of Residential New Flat No. 303, admeasuring 28.72 Sq. Mt. +
Enclosed Balcony 4.73 Sq. Mt. carpet area, on 3rd Floor, in Building No. 01, in C Wing.
Type B-13, in the Building known as "Parvati Homes", of Sector IV, bearing Gut No. 115,
116 & 118, situate lying and being at Village Betagaon, Taluka & District Palghar, in the
Registration District and Sub District Palghar - 401501 standing in the name of Mr.
Pravinbhai Babubhai Valand.

Boundaries
North : Passage / Flat No. 302

East : Staircase

South : Wall West : Flat No. 304

Sd/-

Authorised Officer

Tamilnad Mercantile Bank Ltd.,
(For Mumbai Andheri west Branch)

Date : 27.11.2024
Place : Mumbai

lndiﬂn Bank

Vasai Eram:h IEH'=:-1:-I'~p.':- 1 H-:H'nags Bhavan, Richmond, Town - I, Bhabola Maka,
Wasa, Wast, Palghar - 401202 E-mail; V512g@indianbank. ca.in

DEMAND NOTICE ANNEXURE |

Motice undar S4c¢. 13 (2) of the Secuntization and Reconstruction of Financial
% Assats and Enforcement of Security Interest Act 2002,
o,

1. Mrs. Susubhma T Saxena [Bormower), A-2 Jyoti Park, CHSL, MNaw Golden Mest,
By Peass Fioad Kashinagar, Bhayander East Thane - 401105
2nd address- Flat Mo, 107, 15t Floor, M Type Building, Block Mo. 04, Building No.
D2 . Ostwsl Wonder City, Ostwal Takshahila-02 Co-Op Hsg Soc Ltd., Bolzar
Chiflar Road, Village Betegoan , Boisar Exst, Taluks and Dislrhct Palghar - 201507
2. Mr. Tarun J Saxena (Co-Borrower), A-2 Jyoli Park, CHSL. Mew Golden Mast, By
Fass Road Keshinagar, Bhayander Egst, Thane - 401105
2nd address- Flat No, 107, Ist Floor, M Type Bullding, Block Mo, 04, Building No,
D2 | Dshwal Wonder City, Crkstwal Takshahila-02 Co-Op Hsg Soc Lid., Boisar
Chillar Road,Village Betegoan , Boisar East. Taluka and Distnict Palghar - 401501
SirlMadam,
Sub: Your Home Loan Accownt Moo S043087T955 wilh Indian Bank (Erstwhile
Allahabad Bank) Vasai (Wasl) Branch, Pasghar- 401 202,
The undersigned, being the Authorised Officer of the Indian Bank, Vesal \West,
apposntedidesignaled under the Securtization and Reconstruction af Financial Assats
and Enfarcoment of Secunly Inberast Act, 2002 (herainaller refarred as the “Act” do
herabyiszue this notice 1o youw,
At the request by wau, in the course of banking business, the following facility was
sarlioned and was avanled by you
Mature of facility + 1. Home Loan of Rs. 15,22,900.00 (Rupees Fifteen Lakhs
Twenty-Two Nine Hundred Only)
Yau have executed the foflowing documents foreach of the sald facilities:

MNature of Facility

Mature of Document

Acknowledgement of sanction betler

Demand Fromissory Mote

Leter of Mortgagor confirming Deposit of Tithe Deads
Declaration by Bomower - Morgagor on Affidavit

Term Loan under
All Bank Ashiana
Scheme (Home Loan)

Thiz repayment of the said facilities 1s secured by Equitabla Mortgage of propery at Fla
Mo, V0T gdm, 436 S, 1, Fiat Mo, 107, 15t Fioor, M Type Bullding Biock Mo 04 Bullding Mo
0 | Cabwal Wonder G|lg:n[.}=:l'.m' Takshahlla-02 Co-0p. Hsg. Soc, Lid., Boisar Chillar
Foad, Visne Betegoan, Boisar East, Talska and District Palghar- 401501 "
Despste repeated requesis calling upen vou to pay the amounts together with Inferest;
you have falled and commited default in repaying the amount dus, The abowe
mentioned loan accounis have been classified as Mon-Perfarming Assel since
29102024 in accordance with directions/guidelines relating fo asset classifications
issued by Reserve Bank of India
The autstanding dues payable by yvou a5 on $1.11.2024 amounts to Re. 13,58,775.00
{Rupees Thirteen Lakhs Fifty Eight Thousand Seven Hundred Seventy Five Only)
and the said amount camies further intarest at the agreed rate till date of repayment
The term borsowear undear the Securfization and Reconstruction of Financial Assels and
Enforcemant of Secunty Inferest Act 2002 means any person who has been granted
financial aseistance by Bank of whio has given any guarantes or created any mortgage |
created charge as sscunty for the said financial assistance granted by the Bank.
Therefore, you are hareby callad upon to pay the amount due ason 11.11,2024 viz.,
- Rs. 13,58,775.00 (Rupaes Thirteen Lakhs Fifty Eight Thousand Seven
Hundred Seventy Five Only) fogelher with inberast rom this date fil date of
paymant wilkin G0 days from tha date of this notice 1ssued undar Sed, 13{2) fading
which Bank will be constrained o exercisa ils rights of enforcamant of sacurily
interest withaut aey. further reference 1o you under the. said Act, IF you fail o
digcharge vour Habilities in full within 60 days from (he date of this nolice, Bank shall
B gxecising s anforcestent fghis under Set 13 (4) of the Act as agalnsl fhea
secured assels ghven in ihe schedide hersunder
O the explry of 60 days frorm e dats of this notice and on your failure fo comply with
the demand, Bank shall take necessary steps o take possession for éxergising s
rights under the Acl
Fiease note that as per the provisions of Sec, 13 (13} of the Act no transfer of the
secured assels (given in the schedule hereunder) by way of sale, kease or othenyise,
shail be made after the date of ihis notice withowt the pior written consent of the bank,
Mesdiazs to mention that this Motice is addressead 1o you without prejudice to any
octher remedy available to the Bank. Please note that this notice is issued without
prejudice io Bank's right to procead with the proceedings presently panding before
DRT/RO of DRT/DRAT/Court -and procsed with the execution of order/decres
chbtainedita ba abtained.
Fieasa note that the Bank resarvas its right o call upon you to repay the liakilities that
may arise under the outstanding béle discounted, Bank guaraniess and lettars of
craditissued and established on your behaif as wall as other contingant Babifities.
“Wea draw atlention to the provisions of Secton 13(8) of the SARFAES! Actand the Rules
frarmad thera undarwhich deals with your rights of redemgtion over the secudias”
The Undersigread is a duly Sulbonsed Officar of the Bank to ssue this Notice and
ExarcEse powers under Seclion 13 aloresaid,

SCHEDLULE
The spechic datails of the assel m whith secusity Inferes! 15 created am enumeraled
hagraumdes Morig ai Assel (Primary Seconly)-"Flal Mo, 107 adm. 436 54, L. Flal
Mo, 107, 1st Floor, M Type Bullding Biock Mo, 04 Bullding Mo, 02, Ostwal Wandeér
ity Ostwal Takshahila-02 Go-Op Hsg Soc, Lid., Baisar Chillar Boad, Village
Betegean, Bolsar East, Taluka And Districl Paighar - 401501 °
Baoundries of r-?mperly Morth By -Bullding Mo, -3, South By =Internal Road, East
By -Bullding Mo, ©-7, West By - Builkding Mo, -1

Yours Faithfully,

Si-
Place: Mumbai Authorised Officer
Date: 19.11.2024 Indian Bank

CSB Bank Limited |

CIM : LIES B RLSE0PLEAN0 T3 c—}
Corporate Office: Sirowa Canrder, Maar ITC Maralha Habal,
Sahar Road, Andhart East, Mumbee-4000499

C58.. Buppart all the way
Phope: G22-68308617, a-mall westernzansi@esboeoin |

1. Mr. Amit Arun Vilankar S/o Arun VEankar Rio Mo, 577, Guruprased. cop JK files,
Ramyanager, Ratnagin Kaharashira 495639

2. Mr. Ajithkumar Prathaprac Rana Slo Prathapras Anandrao Rane Mo, 101, Bhairavknipa
, Mine Road Zadgacn, Halnagin, Maharashira-4 15639

3, Mrs:Aakanksha Amit Viankar Wio Amit Vitankss Rie Mo 577, Gunspresad, oop JK files,
Ranvanagar, Bamagln. Maharashira 415659

Sir,

& sum of Rs, 31,00,585.27 [Rupees Thirly One Lakhs Five Hundred And Eighty Five Palsa

Twenty Seven Only] as on 30.09,2024 |5 dué io CSB Bank Limited farmerly The Catholi: Syrlan

Bank Lid Ratnagr Branch wilh lubueg inbensst undir e credit fnchiling graribed b yauw, Since you

have dedauled paymenl, the account has boen dassified as NP8 on 20.09.2024. & Regd &D

Motice di 14.710.2024 was =zanl o you undar saction 33(Z] of the SARFAESI Act 2002, lhat if you

fail o dischange the said debt with future inlaras!t and costs within 60 days froem the daba of receipd

af Motice, the Bans will exercse all or any of the nghts under the Act incleding enforcament of tha

sacurnty interest creaied by you in favour of the Bank describad beloe

ay Al hat parl and pancal ol Commsrcial Shop Room Ma. 7 in Firsl Floor of Mirmal Sncade haying
Municipal Ehop Room na. 2433007, New no. ZUWILOI220 hawing carpat area of 300 S Fael
situzle in 1.9 gres, 0.22 gres | 1.5 Ares and 1.78 mres of property comprisad in sunsey no. 398
A2 Hissa no T, 58 , 6. 54 of Ratnagid Munlclps! Councll, Zadgoan Village , Ratnaglr Taluk
and Distriet in the name of Mr. Alithkumar Prathaprao Rape mare specificaly descrined in
Sale Deed Mo, 1756/2010 of B3RO Ratnage and bounded as under:- East- By gafa no. 2, West
= Common Lodel Block, Horth - commaon gassaga , South — Dpan Spice

Since the Motice dated 14102024 has been relumed, we are constrained o cassa this natica
publizshed. Youw are kareby called upon weer 1303 of e abowe Act [o discherge the above
rnenbaned fiabilly within B0 days of his notice faling which the Bank wil procesd to enforcs the
sacunty under he A2l Youane also pul b notol Bal as par lerms of Sec 13013) of the abowe Act,
you shall ret fransfar by way of sale, Ipase or stheradss deal wilh e aforasaid: securad asses,
This niotice &= issued without prejudica to the Bans's right ba recaver the dues undar any other fegal
praceedings ar undes any olher provisions of (aw,

Date: 30112024, Place: Mumbai Sdl-, Authorised Officer, C5B Bank Limiled

DEMAND NOTICE U/S 13 (2) OF THE SARFAESI ACT

Unit No. 25, 26 & 27, Laxmi Plaza, Laxmi
Industrial Estate, New Link Road,
Andheri West, Mumbai - 400053.

Email: mumbai_andheriwest@tmbank.in
Ph: 022 26366240 / 26366260

CIN : L65110TN1921PLC001908
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(Rule 8(1))

POSSESSION NOTICE
(for Immovable Property)
Whereas the undersigned being the Authorized Officer of the Tamilnad Mercantile Bank
Limited under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act 2002 (54 0f2002) and in exercise of powers conferred under Section
13 (12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand
notice dated 27.08.2024 calling upon the Borrower/s : Mr. Kamlesh Hamanta Dhanekar
S/o. Hamanta Dhanekar, B 8, Shree Sainath Estate, Navghar Road, Near Sadhuram Hotel,
Bhayander Thane - 401105 and Guarantor/s : Mrs. Pushpa Hanumanta Dhanekar W/o.
Hanumanta Dhanekar, B 8, Shree Sainath Estate, Navghar Road, Near Sadhuram Hotel,
Bhayander Thane-401105, to repay the amount mentioned in the notice being Rs.
19,85,721.19 (Rupees Nineteen lakhs eighty five thousand seven hundred twenty one
and nineteen paise Only) as on 25.08.2024 to the Bank within 60 days from the date of
receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken possession of the properties described
herein below in exercise of powers conferred on him/ her under Section 13 (4) of the said Act
read with rule (8) of the Security Interest Enforcement Rules 2002 on this the 27th day of
November 2024.

The Borrower's attention is hereby invited to provisions of sub-section (8) of Section 13 of
the Act, inrespect of time available to redeem the secured assets.

The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Tamilnad
Mercantile Bank Ltd. for an amount of Rs. 20,33,395.19 (Rupees Twenty lakhs Thirty
Three Thousand Three Hundred and Ninety Five and nineteen paise Only) as on
25.11.2024 and with subsequent interest and charges thereon.

DESCRIPTION OF THE IMMOVABLE PROPERTY
On Equitable Mortgage of Residential New Flat No.402 admeasuring 30.83 Sq. Mt. +
Balcony 5.00 Sq. Mt. carpet area, on the 4th Floor, in building No. 01, in'B'- Wing, Type C-
9, in the Building known as "Parvati Homes", of Sector IV, bearing Gut No.115,116 & 118,
situate lying and being at Village Betegaon, Taluka & District Palghar - 401501 standing in
the name of Mr. Kamlesh Hamanta Dharnekar.
Boundaries

North : Flat No. 403

East : Wall

South : Flat No. 401

West : Passage

Sd/-

Authorised Officer

Tamilnad Mercantile Bank Ltd.,
(For Mumbai Andheri west Branch)

Date : 27.11.2024
Place : Mumbai

Unit No. 25, 26 & 27, Laxmi Plaza, Laxmi
Industrial Estate, New Link Road,
Andheri West, Mumbai - 400053.

Email: mumbai_andheriwest@tmbank.in
Ph: 022 26366240 / 26366260

CIN : L65110TN1921PLC001908
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(Rule 8(1))
POSSESSION NOTICE
(for Immovable Property)

Whereas the undersigned being the Authorized Officer of the Tamilnad Mercantile Bank
Limited under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act 2002 (54 0f 2002) and in exercise of powers conferred under Section
13 (12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand
notice dated 26.08.2024 calling upon the Borrowers : Mr. Vikas Kumar Patel S/o.
Ramraj Patel, Room No. 2, Laxmi Welfare Society, Hari Om Nagar, Nalasopara East,
Thane - 401203, Guarantors : Mr. Kamlesh Hubraj Bhardwaj S/o. Hubraj Bhardwaj,
Room No. 2, Laxmi Welfare Society, Tanda Pada Road, Hari Om Nagar, Vasai, Thane
401209, to repay the amount mentioned in the notice being Rs. 19,72,811.16 (Rupees
Nineteen lakhs Seventy two thousand eight hundred eleven and sixteen paise Only) as
on 25.08.2024 to the Bank within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken possession of the properties described
herein below in exercise of powers conferred on him/ her under Section 13 (4) of the said Act
read with rule (8) of the Security Interest Enforcement Rules 2002 on this the 27th day of
November 2024.

The Borrower's attention is hereby invited to provisions of sub-section (8) of Section 13 of
the Act, inrespect of time available to redeem the secured assets.

The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Tamilnad
Mercantile Bank Ltd. for an amount of Rs. 20,20,176.16 (Rupees Twenty lakhs twenty
thousand one hundred seventy six and sixteen paise Only) as on 22.11.2024 and with
subsequent interest and charges thereon.

DESCRIPTION OF THE IMMOVABLE PROPERTY

On Equitable Mortgage of Residential New Flat No0.403 admeasuring 28.72 Sq. Mt +
Balcony 4.73 Sq. mt. carpet area, on the 4h Floor, in building No. 04, in C Wing, Type B-13,
in the Building known as "Parvati Homes", of Sector IV, bearing Gut No. 115,116 & 118,
situate lying and being at Village Betagaon, Taluka & District Palghar - 401404 standing in
the name of Mr. Vikas Kumar Patel.

Boundaries

North : Staircase East : Wall

South : Flat No. 404 West : Passage/ Flat No. 402

Sd/-

Authorised Officer

Tamilnad Mercantile Bank Ltd.,
(For Mumbai Andheri west Branch)

Date : 27.11.2024
Place : Mumbai

Unit No. 25,26 & 27, Laxmi Plaza, Laxmi
Industrial Estate, New Link Road,
Andheri West, Mumbai - 400053.

Email: mumbai_andheriwest@tmbank.in
Ph: 022 26366240 / 26366260

CIN : L65110TN1921PLC001908
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(Rule 8(1))
POSSESSION NOTICE
(for Immovable Property)

Whereas the undersigned being the Authorized Officer of the Tamilnad Mercantile Bank
Limited under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act 2002 (54 0f 2002) and in exercise of powers conferred under Section
13 (12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand
notice dated 26.08.2024 calling upon the Borrower/s : Mrs. Ragini Mahendra Gupta
W/o. Ramdyal Badelal Gupta residing at B 6, Om Sai welfare society, Tanda pada, Haro
Om nagar, Santhosh Bhuvan, Nallasopara East, Palghar-401209 and Co-Borrower/s : Mr.
Ramdyal Badelal Gupta S/o. Badelal Gupta residing at B 6, Om Sai welfare society,
Tanda pada, Haro Om nagar, Santhosh Bhuvan, Nallasopara East, Palghar-401209, to repay
the amount mentioned in the notice being Rs. 19,98,253.99 (Rupees Nineteen lakhs
Ninety eight thousand two hundred fifty three and ninety nine paise Only) as on
25.08.2024 to the Bank within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken possession of the properties described
herein below in exercise of powers conferred on him/ her under Section 13 (4) of the said Act
read with rule (8) of the Security Interest Enforcement Rules 2002 on this the 27th day of
November 2024.

The Borrower's attention is hereby invited to provisions of sub-section (8) of Section 13 of
the Act, inrespect of time available to redeem the secured assets.

The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Tamilnad
Mercantile Bank Ltd. for an amount of Rs. 20,46,740.99 (Rupees Twenty lakhs forty six
thousand seven hundred forty and ninety nine paise Only) as on 21.11.2024 and with
subsequent interest and charges thereon.

DESCRIPTION OF THE IMMOVABLE PROPERTY

On Equitable Mortgage of Residential New Flat No. 406, admeasuring 29.63 Sq. Mt. carpet
area, on 4th Floor, in Building No. 04, known as "Paramount Enclave', bearing Survey No.
1023/1+2/25 [New Computerized No. 1023/9, 1023/9/1], situate lying and being at Village
Mahim, Taluka & District Palghar, in the Registration District and Sub District of Palghar
401501 standing in the name of Mrs. Ragini Mahendra Gupta and Mr.Ramdayal Badelal
Gupta.

Boundaries
North : Flat No. 405

East : Wall

South : Flat No. 407 West : Passage

Sd/-
Authorised Officer
Tamilnad Mercantile Bank Ltd.,

Date : 27.11.2024
Place : Mumbai

(For Mumbai Andheri west Branch)

financialexp.epaptin

INDIA LIMITED.

MOTICE is hereby given that the cerlificate for the under mantionad
securities of the company has been lost/misplaced and the holder of the said
sacunbiesfappled o the company o issue duplcale cartificale. Any parson
wha has a claim in respect of the said securifies should lodge such claim with
the company al its registered office Piot Mo, 5 & &, 2nd Stage. Disha - 3rd
Floor, Peenya indusirial Area IV, Peenyva, Bengaiury, Kamataka, 560058 or
KFin Technologies Lid, Karvy Selenicm Tower B, Plol 31-32, Ganchibowd
Financial District, Nanakramguda, Hyderabad, Telangana, 500032, , within 15
days from this date élse the company will procesd 1o Esue duplicabs
cartificate without further intimation,

Mame of | No, of Cert, ' i
Shareholder | Secu. & FV. MNos Folio No.| Distincive Nos.
MAXCYNE ST ANNE | ;E: jo. |22208-292211|ypqq g | FETOSBRSETOGSSS
& JOSEPH 5T ANNE | ) & 02898 BEIETEIBE-9333 Tas4E]
Place: Mumbai Harma of Helder :

NOTICE FOR LOSS OF SHARE CERTIFICATES
NOTICE is hereby given that the following Certificate for 275 Equity Shares of
M/S. NAVIN FLUORINE INTERNATIONAL LTD standing in the name of CHINUBHAI
VADILAL NAWAB (DECEASED) have been lost or mislaid and the undersigned
KAMLESH CHINUBHAI NAWAB has applied to the company to issue duplicate
Certificate for the said shares.

Name of the No. of Security Distinctive Nos

Folio No. Share Holder / securities | Certificate
Applicant held No. From To
CHINUBHAI
VADILAL NAWAB

(DECEASED)

3000186 and KAMLESH 275 538897 | 47503366 | 47503640
CHINUBHAI NAWAB

(APPLICANT) _

| Total | 275 J

Any person who has any claim in respect of the said shares should write to our registrar,
KFin Technologies Limited. Selenium Tower B, Plot 31-32, Gachibowli, Financial
District, Hyderabad — 500 032 within one month from this date else the company will
proceed to issue duplicate Certificate (s).
Date: 29.11.2024

Place: MUMBAI

Name of Applicant
KAMLESH CHINUBHAI NAWAB

FORM A

PUBLIC ANNOUNCEMENT
{Under Reguiation & of the Insolvency and Bankruptcy Board of India
{Insoivency Besolution Process for Corporate Persons) Regulations, 2016}

FOR THE ATTENTION OF THE CREDITORS OF
STEADFAST SHIPPING PRIVATE LIMITED

- ) RELEVANT PARTICULARS
Bame af corpaeate debin STEADFAST SHIPPING PVT. LTD |
Date of Incorporation of corporats | 231152071
dapior
,ﬂ.|,.|||||,:-|||:|r under  which  corporabs
debor is incomparaled [ regisiered
d. |Corporate Idengity Mo, /L irndted
Liambiity  [dentification  MNo.  of
corporats debdan
Address of the regisiemed office: and | 803804 Gl Towers, Lokhandwaia Comglex, |
principal office (if anyy of corporage | Seenarth Nagae, Cross Bd Mo, 3, OfF P Road, |
detdor Andhorf  West,  Mumbai Giy.,  BMumiai,
T R T Matarashira. fndia, 2400053
5} tnfl:-h-P-'u:g.- cOMMEncement date n |27,11.2024 (Wednesday)
regpect of corpocate detio Racelvad an 28.11. 3024 {Thursday]
7. |Estimated date of closure of | 23605 2025 (Monday)
| Insodvancy resoution process
B, |Mame and regisiraion nember of s
imzeiency professional acting  as [1BEVIPA-OD21P-NO1 2252022202 3/ 14732
inberirm resallion profassional AFA Walil Tl 31, 122025
9, |Addrass and a-mad ol the Imtenm |A-703, Iskon Rivarskds, Naar Shelalelikh Soceaty, |
Hesolulion Professignal, a3 | Shahibaug, Ahmadabad, Gujarat. 80004
___|repistared with tha Board tmaid 1d: ce kot anamgmad.com
10 | Adidress ard e-mail o be wsed fac | 410 4k Flaor, Bloemsse Industial Eslale Near
corrgspindence  with  the  interim | Betro Ball and Tata Power Petral Purmp I.I'n'|:5||_"rn|
resolution professional Exgress Highweay, Borivall East ARG |
Mumbs
Frraild 1d; ibc, steadtastshipping g mail com |
11.|Last date foe subrmission of clalms | 11.12.2024 (Wednesday) |
12 |Classas of craditors, i any, undor | A
clausd (by of sub-section (G&) of
seckon 21, ascertaingd by the infenm
resolution professional
13 | Mames of nsphency Prodessaonals (N
iendified o act  as  Authodsed
Repragantative of credstors in a class
(Thies names Tor sach class)y
14.| (a) Rewevant Foems and
(b} Detaiks of authorized
|reprasentatives are available at:

Notica is hersty piven that tha Natignst Company Law Trbemal Mambai Bench-|, has ordesed 1i':e
commencament of 8 corparate insohwency resslution process of S1eadiast Shipping Pvt. Lid on 27.11.2024
|Wednesdzy), Faceived on 268.1 1.2024 [Thursday),

The croditors of Steadfast Shipping Pl Lid, s hereby calied upes 1o subimit ther claims with proal en o
hulunirHI 1.1|:|?. 2034 (Wadnesday! to the bntenm Resolution Professional a1 the address mentioned against
entry Na. 10,

The finaneial ereditors shall submit thes elaine with proof by electeonic meana anly. A0 other creditors may
sbenil the cleims with proof inperson, by post or by elsctronic means,

cabmission of faise or mesleading proofs of claim shall attract panalties. Sl

Nilesh Rajomdra Kothari, Interim Aesolution Profeszsional
Im thie matter of Steadfast Shipplmg Pei. Ltd
IBEIFA-QOQFP-M01 22510022 2023114132

AFA valid mpio: 31122025

Nl e Y

ROC Mumbia

]|

RS 1T2Z2AHZ0 T IF G2 24284

o

Mr, Hilesh Kothari

Wab link: hitps./
Not Applicabia

{bblgav.infrome downloads

Oate: 30,71, 2024
Place; Mumbai

FORM G
INVITATION FOR EXPRESSION OF INTEREST IN
BJIRD EXIM PRIVATE LIMITED

OPERATING IN JEWELERY BUSINESS

(Under Reguiation 36A (1) of the Insolvency and Bankruptcy Board of India
(inzolvency Besolution Process for Corporate Persong) Regulations, 2016)

RELEVANT PARTICULARS
IName of the comporate debtor alang waith | Bjird Exim Privale Limited
PAN' GINS LLP Ma FAN: ARICE20260
CIr: U7 4999MH2 M 98 TE315105
As per the detaits availaide on the MCA ||
Master Datg - 43, Floor-0 Popular
Arcade, Tata Road No, 1, Roay Girama

i

¢ | Address of the registered office

Qpera House, Mumbai, Mahzrashin,

I India, 400004 |
3, [URL of websie Not Applicabia |
4, | Detals of place whera majority of Txad |Refer Process note for defails of tha (|
| [essetsarelocated  jasséls .
5, |instadied capacity af main products/senices | Mot Aoplicable i
B, | Quantdy and vales of main graducts sernvices | Nil

i soiel in last financial yaar i
7. | Number of EI"I'I|:I|D!.'E-'E=.-. Workmen il
B, |[Further details incloding last  available | Dedadl can be sought By amailing to: | |

financial statemants (with schedules) of two | ibe hErdeximogmail.com
yaars lisls of cradifoes, ralevant dates lor
subsequent events of e process E-H]
{avaliable at -

O, |Eligibility for resolufion applicants  andar | Detal can be sought by amailing b
saction 25(2) (h} of the Coda is avdilabia at j b hErdentimyEpgmail com

10. | Last date for receipt of expression of interest | 15-12-2024

19, [Date ol issue of provisional  hist o oof | 25-12-2024

{ prospective resalution applicants | i
12, |Last date for submission of objections |:||3I:I 12-2024

| provisional Est | |
13. |Date of isswé of final kst of prospective]09-0f-2025

| resolution applicants : |

14, |Date of issue of nformation memagrantum, | | 143-01-2025

evaluation matrix and request for rasolution |
{ plans to prospaclive resolution applicants

15, | Last date for submission of reselution plans{ [13-02-2025
16, [Process email id 1o submid EOI | b hardaximreomail. com |

|
Mote: These tienslings are &3 preseribed under ke lnsoliency and Bankruptcy Code, 2018 and regulations |
thereaf. The RF/COC may fer the convenience of (b Prozpective Resolution Applicants reserves rght 1a |
madify 1he same Tor the benefi of the Stakeholders Sar-|

Milash Rajondra Kathari |

Resolution Prabessional i.

in the matier of Bjird Exim Private Limited |
[BEWIPA-DO2IP-NOT 225202 2- 202314132 |

Correspendence Addrese: 410, 41h Foor, Blossaze Induserial Estate, |
Mear Metra Mall and Tata Fower Fetrod Pumg, |

Wastern Express Highway, Borvalhi East - 400086 Mamhai :

Email Id: ibc bjedexim@gmail com |

Date: 28.110.2024
Place: Mumhai

PUBLIC NOTICE

Be it known to all that my dient Ms Krishna
Haresh Suchak, 0/0 Late Haresh Kantilal
Suchak, is the only sole legal heir of the
deceased Haresh Kantilal Suchak, who passed
away on 120072010, Ms Krishna Suchak is
entitled to inherit, own, manage all the
mavable and immovable properties of the
deceased Haresh Kantilal Suchak and my
client’s rights are absolute. 1)Flat B-109,
Everest Apartment, CHS LT0, Ambadi Rd, Vasi
Rd (west) Palighar. 4071 202 . 2)Flat B4, Vasant
Mahal, KT Village Sarmta Nagar, Vasai west,
Palghar-401202 3)Flat-301, Sai Shakti (HS
Led, LT road, Dahisar West, Mumbai 400068,
Advocate

Praveen Pathak,

0107, Sec-2, Noida-201301
athvpraveenpathakgmail.com
9811700303

CLASSIFIEDS

OTHER

CLASSIFIEDS
BUSINESS OFFERS

Share Market Convert Your
Physical Share Cortificate
Te Demat For [EPF Claim
Contnct SESZEBE2T1

O050255440-1
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CLASSIFIED CENTRES IN MUMBAI

Achievers Media
Bandra (W.,),
Phone : 22691584

NAC
Bandra (W),
Mobile : 9664132358

Reckon
Bandra (W,),
Mobile : 9867445557

Space Age Advertising,

Bandra (E)

Phone : 26552207

Mobile : 9869666222/ 9869998877

Kirti Agencies,

Khar (W),

Phone : 26047542.
Hindustan Advertising
Vile Parle (W),

Phone : 26146229

Promserve
Vile Parle (W),
Mobile : 9167778766

Venture
Andheri (E)
Phone : 61226000

Anuja Media
Andheri (W),
Mobile : 9152895703

Bombay Publicity
Andheri (W)
Mobile : 9870703542

Carl Advertising,
Andheri (W),
Phone : 6696 3441 | 42.

Gauri Press Communication,
Andheri (E),
Mobile: 9820069565/ 9820069568

Keyon Publicity
Andheri (E.)
Phone : 28253077
Mobile : 9920992393

Lokhandwala Advertising,
Andheri (W),
Phone : 26364274 | 26316960.

Multimedia Informatics
Andheri (W),
8286013339

Prime Publicity Services,
Andheri (E),
Phone : 26839686 | 26830304.

Zoyz Creations

Andheri (W),

Phone: 022-26288794

Mobile: 9833364551/ 9820199918

P. V. Advertisers,
Jogeshwari (W)
Phone: 26768888
Mobile: 9820123000

Neha Agency,
Goregaon (E),
Phone : 2927 5033.
Mobile : 9819099563.

CSP
Goregaon (E)
Mobile : 8652400931

Shark Enterprises,
Goregaon (E),
Phone: 022-26863587

Adresult Services,
Goregaon (W)
Phone : 28762157 | 28726291.

Samartha Advertiser Pvt. Ltd.,
Goregaon (E),

Phone: 26852294

Mobile: 9594969627

Target Media,
Goregaon (E),
Mobile: 8692959648/ 9702307711

AD Support Advertising,
Malad (W),
Mobile: 9869463650

Bijal Visual Ads.,

Malad (W),

Phone: 28835457/ 28805487
Mobile: 9322265715

Signature

Malad (W),

Phone : 022-28811012
Mobile : 9820489442

Synergy Advertising,
Malad (W),
Phone : 28891428 | 22811012

Arihant Advertising,
Kandivali (W)
Phone : 28626679
Mobile: 9004992568

New Boom Ads,
Kandivali (W),
Phone : 28640221
Mobile : 8779275373

Popular Publicity
Kandivali (W),
Mobile : 9820994485

Vikson Advertising Agency
Kandivali (W),

Phone : 28645005
Mobile : 9820433200

Super Age
Borivali (E)
Phone : 42872727

Express Advertising,

Borivali (W),

Phone : 2833 7799 | 2833 9977.
Mobile: 9820401077

Falcon Multimedia Pvt. Ltd.,
Borivali (E)
Mobile : 9833226463

Jeet Publicity
Borivali (W),
Mobile : 9820006816

Nikharge Advertising,
Borivali (W),

Phone : 28921255
Mobile : 9322210176

Sarvodaya
Borivali (W),
Mobile : 9322139909

Ad Plus
Mira Road (E)
Mobile : 8779657505

Ashansi Advertising & Press Relations,
Mira Road (E),

Phone: 022-28114235

Mobile: 9833933502

M.S. Advertising,
Bhayander (E),
Phone: 022-28160100
Mobile: 9769711727

Sugo Advertising,
Vasai (W),
Phone : 7756982329/ 7028565571

Mayuresh Publicity,
Virar (W).

Phone : 0250 - 2503913.
Mobile : 9923935556

Plasma Advertising,
Panvel.
Phone : 022-27461970

Ronak Advertising,

Vashi.

Phone : 71012345

Mobile: 9324102060/ 9820152753

Rahul Advertising
Vashi,

Phone: 022-65119998
Mobile: 9820200044

S.Kumar Publicity,
Vashi,

Phone :
Mobile :

27898472
9820889848

Siba Ads & Communications,
Vashi,
Phone : 27892555/ 61372555

A.M. Corporation,
Thane (W).
Phone : 67311000.

Advait Advertising,
Thane (W).
Phone : 25345294 | 25380080.

Ashwini Communication,
Thane (W).

Phone : 2544 5007
Mobile : 9820927100

Mangal Advtg & Consultancy,
Thane (W).

Phone : 2538 8134

Mobile: 9869197367

Sahil Advertising
Thane (W),

Phone: 25406749,
Mobile: 9223355732

Sarathi Enterprises,
Thane (W),

Phone : 25426604
Mobile : 9920003886

Shireen Advertising,
Thane (W).
Phone : 25343648 | 25341538

Surbhi Advertising
Thane (W).
Phone: 67924448/9, 66743142

Swati Advertisers,
Thane (W),
Phone : 9820786203

Mayekar's Ad Junction,
Dombivli (E).

Phone : 0251-2862551
Mobile : 9870017985

Aries Media,

Dombivali (E),

Phone : 0251 - 2430030
Mobile: 9892333300

Budhkar Publicity Pvt. Ltd.,
Kalyan (W).

Phone : 0251 - 2205995
Mobile : 9322400262
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FrEAT ATEH A . . - e 3 | Date of technical bid opening 16.12.2024 upto 11.00 hrs. (If possible)
AR aent | [Pls visit our oficial web-site T g 3 T 25 FR 202 A T wofwz| | | 4 [Date of bid opening 16.12.2024 upto 13.00 hrs. (Ifpossible)
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